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MR. SPEAKER : Shri Madhu Limaye
has given notice of a motion of privilege,
T belived.
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MR. SPEAKER : The point was that
the Home Minister stated im the House
the other day that they were only restrained,
not arrested.
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SHRI SONAVANE (Pandharpur) : Is
this matter on the agenda today ? If not,
why should it be taken up in this manner ?
I object.
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SHRI SONAVANE: Qg a peint of
order. Can any member raise a question
not on the agenda and can he be allowed
to take the House by surprise ?

MR. SPEAKER : Any member can
raise a question with the permission of the
Speaker any time.any day—that is the
rule.

SHRI SONAVANE : You have not

given him premission.

MR. SPEAKER : I was explaining the
posiuon It is not that any member can
raise anything he pleases. He can do it

with the permjsyion of th Speaker,
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I have been discussing the motions and
1 did say that they felt that there is some
discrepancy in what the Home Minister
said the day before yesterday. He said
that they "were restrained, not arrested.
The English language is so subtle that it is
difficult to make a distinction between
certain words. For me, it is much more
difficult.

=t vy fawd : A fawe & fed ¥
faaet g +fifad 1 gaF ak W o 07
T S & e wifd | sewr S
1T srar o7 99 waE fw 7 fede qx
fores | oz welt o & o g fear
9w ¥ 9= T We dr fapm ) @e
A # gfew owax v og s fe A
AR gfeT g HET O | WA X W
a1 fe ot I Qg § vidEm §
FafF qA FIFL gW VT KT ATEETH
EECENECE EEraiR ook ST
gq ot TT AAETA 7§ A wwn
oY oeers fadm @ gEd A § @ R
off FT T WY WK A7 A A fAs-
forsTe W @7 HeaTT W |

SHRI D. C. SHARMA : Why have
these heroes come back so spon 7

MR. SPEAKER : [ have not come to
any decision. It is before me. We have
to know what the discrepancies are.
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PAPER LAID ON THE TABLE

Report of Commlissioner for Scheduled
Castes and Scheduled Tribes for
1966-67

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SMT. PHULRENU GUHA) : 1 beg
to lay on the Table copy of the Report of
the Commissioner for Scheduled Castes
and Scheduled Tribes for the year 1966-67,
under article 338(2) of the Constitution,
[Plaged Ip Library. See No. LT-1014/68].
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